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while disposing of the land. Therefore I 
give four or five suggestions to the 
Ministry and the N. T. C. for disposing 
of the surplus land. Firstly, the land 
should be sold after careful survey. 
Secondly, the area required for possible 
expansion of the mills should be 
excluded and should not be disposed of 
by the mills. Thirdly, the land should be 
sold at the market price with the 
approval of the Revenue Department of 
the State Government concerned. 
Fourthly, the funds that would be raised 
by selling the land should be utilised 
only for the expansion of that particular 
mill or for reopening this mill. Fifthly, 
both the Houses, Lok Sabha and Rajya 
Sabha should be taken into confidence 
by the Government at the time when they 
start disposing of the land. With these 
words, I conclude. Thank you. 
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ing for a pretty long time that the 
Government should. take steps to bring 
about a political settlement of the problem 
of Kashm'r. We bel'-eve that there has been 
an alienation of the people from those who 
are there to run the administration, on the 
one side, and on the other, alienation there 
has also been of the people of Kashmir 
from the Government of India. The reason 
is, there have been a number of mistakes, 
And mistakes have been committed in the 
past. to get narrow political mileage. 

The very reason that the(Natio-nal 
Conference aligned itself with the-
Congress(I) had alienated that organisation 
from the broad mass of the people because 
the National Conference had always acted as 
a buffer political force between the 
secessionists on the one hand and thecountry 
on the other. The alliance forged betw. cn 
the National Conference and the Congress 
(I) led the people to believe that the Nafional 
Conference had surrendered its own 
political identity. That was historical 
mistakeand because of that historical 
mistake, the subsequent mistakes started 
occurring. 

Therefore, Madam, I bel; cve that Indian 
statesmanship and the political leadership in 
the country should take care of the sensitive 
nature of the problem. Once that is taken into 
consideration, there is no reason to behove 
why the Government should not put more 
emphasis and stress on finding a political 
solution. 

The second mistake was committed by 
tlv s. Government.. After they came to 
power, they appointed as Governor of 
Kashmir a person who was looked up^n by 
the people of that State as one har  
bourin'ginimical intentions. After this person, 
who had earlier also been the Governor of 
that State, assumed office, he relied more 
upon force, brutal force. I do not say that 
force is not to be 'used. But while using 
force, there has to be 

SHRI GURUDAS DAS GUPTA 
(West Bengal): Madam Deputy 
Ghairman, my party has "been plead- 
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caution. While using force, there has 
to be an intention of weaning away a 
larger portion of the people and 
isolating the hardcore. I think, 

Tthis wisdom was not shown by the 
political leadership. Thirdly 
Madam, I believe that something is 
being spo-'ken of in this country 
which also alienates the people. 
There is demand for abrogation of 
the special status of Kashmir, 
demand for abrogation of 
Minorities Commission, demand 
for the abrogation of certain other 
rights that the minorities'of this 
country are enjoying. The demand 
is being made that it should be 
given a go-by. Butthisis having a 
cumulative "effect. Therefore, the 
problem of  Kashmir 

is  only a cumulative by-product of the 
mistakes that had takenplace one 
after another and we are paying the 
price for those mistakes. Therefore, 
if we have to rectify the mistakes, we 
will have to be more careful. And to 
be more careful, we must talk more 
of a political solu'ion. Once again, I 
call upon the Government to show 
political wisdom, to rely less on 
force and more on. political 
reconciliation. There has to be a 
process of political reconciliation. 
And to bring about. a process of 
political reconciliation, it is essential 
that the political initiative *the 
initiative to create some sort of 
understanding among the masses of 
Kashmir should betaken so that the 
trouble-makers, the secessionists, the 
people who have been trained get 
total alienated from the" dominant 
'consciousness of the people of that 
area. If that isolation is not brought 
about, then I suppose no policy is 
going to yield any results. And to 
bring about that isolation, it is neces-
sary that we create some sort of 
understanding among them, we 
create a feeling that we are   
interested, in 

^bringing   about a solution. 

Therefore, Madam, I believe; 
Government should rely more on 
political initiative. Government 
should take steps immediately to hold 
elections. Government should serio-
usly ensure that all complaints of ex- 

cesses are looked into. I do not want 
even a-single complaint of excesses 
not being looked into by Government1 

And people must feel that there is a 
process to which they can appeal to 
getatleastaredressal. Therefore, it is 
essential that a sense of neutrality of 
the administration, a sense of neut-
rality of the people who are ruling 
that part of the country is created. 
And it is only by taking a number of 
steps that we can bring about a 
solution. Overnight solution is not 
possible. 

Lastly, I believe that Kashmir is 
paradise of India. Let it not be the 
place of confrontation, or the burial 
ground of 'he wisdom of Indian state-
smanship. Let us prove that the 
Indianstatesmanshipis moro power, 
ful than the strength of the guns that 
the Pakistanis are supply in some 
people of that region. Let this strength 
and power become more powerful 
than the strength of secession, than 
the strength of infiltrators, than the 
strength of the people in Pakistan who 
want India to disintegrate. Therefore, 
let the spirit of sanity survive. Let the 
spirit of confrontation go,. And let the 
policy of reconciliation prevail. Thank  
you, Madam. 

THE   DEPUTY   CHAIRMAN: 
Just two minutes areleft. Mr. Patel, 
you can speak for five minutes. 
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THE DEPUTY CHAIRMAN The 

House is adjourned for lunch title 2—30 p. 
m. 

The House then adjourned for lunch at 
thirty-seven minutes past one of the clock. 

The House reassembled after lunch at 
thirty six minutes past two of the clock, 
The Deputy Chairman in the Chair. 
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THE DEPUTY CHAIRMAN: I     j 
would humbly request every Member to 
be very, very brief. Prof. Souren-dra 
Bhattacharjee. 

PROF. SOURENDRA BHATTA 
CHARJEE(West Bengal): Not to me. 

THE DEPUTY CHAIRMAN; All of 
you. I thought you are a Member of this 
House. 

PROF. SOURENDRA  BHAT-
TACHARJEE: Anyway, Madam, Deputy 
Chairman, I thank you for giving me this 
opportunity. To me, Kashmir seems to 
bea problem whi ch perhaps i s more or 
less out of grasp of everybody. When the 
problem started, I was quite young and I 
was in twenties. Now in sixties the 
problem is no nearer to the solution to 
me. Really it is very difficult   to    win 
Kashmir against the Kashmiris even by 
the  Kashmiri Home    Minister. The 
Kashmiri Prime Minister could not do it 
in 1947 and thereafter I do not know how 
the Kashmiri Home Minister will bring 
back   normalcy. The question of 
Pakistan is no doubt important. We will 
have to fight that. But the point is that it 
is easier   to fight straightway a foreign 
invasion but when it is against your own 
people, the problem is really 
insurmountable and it is not just law and 
order problem. But   the   fact     remains, 
during these long periods, most of the 
time, it has been treated as just a law and 
order problem or both Punjab and 
Kashmir were considered fertile ground 
for political manipulations. The latest 
phase in Kashmirs turbulent history is an 
outcome of opportunistic political 
manipulations which materialised 
through the National Conference and 
Congress (I) alliance. It was from that 
time onward that; the National 
Conference lost its credibility with the 
people of Kashmir. The 

Congress (I) had nothing and this 
combination has proved disastrous. 
But when you say that, that will not 
help the existing poloitical conditions. 
A change has occurred. A Govern- -» 
ment has come into office. That 
Government is nine months old. 
During these nine months period, it 
has aim st been a catalogue of daily 
deaths, either. 18 or 10 or 6. It goes 
on. (Interruptions). ' ..........................  

Mr. Hanumanthappa  may  be more 
conversant with that aspect. 

THE DEPUTY CHAIRMAN: 
Anyway, it is not premature.. 

PROF. SOURENDRA   BHAT-
TACHARJEE: But   anyway, the question 
is that Kashmir is practically in the hands 
of the armed forces and there are   
allegations that the worst type of atrocities 
have been committed by a section of 
jawans, officers and others. There is no 
reason to suppose that the police is 
capable of committing atrocities, the army 
is not. We have heard of it in Sri Lanka • 
against the Tamils and now it is being 
heard in Kashmir against the Kashmiris. I 
put the question here regarding the report 
of Independent Initiative. The reply given 
by the Home Ministry was "Which 
independent    initiative has been meant is 
not clear. However, reports   like  these   
have  not   come across the Government" 
or things like that. Now in course of this 
discussion, it was reported that the present 
Governor, Mr. Saxena, had occasion to 
take action in twelve cases. That shows 
the existence of this thing and it must be 
remembered  that  Kashmir is a very   
sensitive place and if it is not dealt with 
cautiously, with sympathy, what will 
happen is the further alienation of 
Kashmir problem. It is a fruit of our 
partition. The division of. the country 
ordinarily is its basis and after that, 
integration of the States, it did not follow 
the rational principle. India did not accept 
in her own respect the religious basis and 
it I     remained a secular State. But the 1     
acceptance of the communal division I     
in 1947 is taking its toll even now. 



 

Thai reality has to he faced. It is not a 
question of Hindus of Jammu or 
Muslims of Kashmir or Bhuddists of 
Ladakh. It is a question of Kashmir of J 
& K as a whole. It is a part of India, no 
doubt. But if one part is part of J&K, 
that also cannot be forgotten. Given this 
reality, if you want to mobilise people 
on this side, they have to be treated with 
adequate respect for democratic 
principles and at the same time, by 
effecting a political configuration in 
Kashmir. Without that, however bo. d 
statements may be made, they are of no 
avail. The Home Minister made a 
statement on the day before yesterday. 
Kashmir has many grievances. 
Grievances won't be solved by 
statements. That fact has also to be 
recognised by not only the Home 
Minister but by the people of India as a 
whole. So, my submission would be 
this. Taking all these aspects into 
account, taking the Kashmiri people into 
confidence, a way to the solution of the 
Kashmir problem should be found out 
and that won't be found out in a 
battlefield against the people of 
Kashmir. Thank      you, Madam. 

SHRI JAGMOHAN (Nominated) 
Thank you, Madam, for giving me this 
opportunity. I am not going to speak in 
detail. I will talk on only one aspect of it 
which 1 think will be of interest to both 
the sid. s and that pertains to the 
disinformation. I think the damage that 
the disinformation is causing is not 
being properly understood. To bring 
home my point, I  will give you a few 
illustrations. 

On 1st March 1990, a school bus 
carrying the army school children was 
attacked. The guards fired. It hap-
pended in the suburb of Srmagar. And 
there were casualties. As the Governor, 
1 ordered the Corps Commander to 
inquire into the matter. The Corps 
Commander wrote in the inquiry report 
that the children were coming; in this 
manner they were attacked; the guards 
are always under order to protect and 
therefore, they resorted to firing; and 
the casualties were there. And the 
justified it. We ssued a press note on  
the basis that. 

After a few days came the so-called 
report. I do not want to take any name 
and raise a controversy as to who sent 
the report. They siad, 'We went to 
Srinagar". I mean, for a few days, they 
go there, meet some interested parties 
and they write, 'The army and the 
Governor's administration have spoken 
a lie. All the Schools in Srinagar were 
closed at that time. So the question of 
attacking any School bus does not arise. 
And this report was sent all over India. 
It was sent to countries abroad. It was 
broadcast from Radio Pakistan and their 
television speaking about the barbarous 
nature of the administration, quoting our 
report. One can understand that the 
terrorists have a technique of going for 
disinformation to demoralise the 
administration. But our own people go 
and give this report and it is quoted. 
And what is the evidence? 'We met 
some people'. From the 'New York 
Times' and 'Washington Post, people 
came to see me. The first question every 
body asked me was about this incident. 
Nobody went to the school to find out 
the truth. Nobody met any parent. 
Nobody met any teacher. Nobody met 
any defence personnel. Nobody came to 
the Governor and nobody took care 
even to see the documents. 
Examinations were going on those days. 
Civil schools were closed and army 
schools were open at that time. 

And see what a damage was done in 
the international forum, Amnesty 
International and what not, on the basis 
of our report the evidence o f which and 
the facts of which I have placed before 
the House. I will give you a second 
incident. 1 do not want to name., I only 
want you to understand. A weekly of 
Bombay says that Mr. Jagmohan in an 
interview with that weekly said that 
every Kashmiri Muslim was a militant. I 
was in Srinagar. I heard that there was a 
lot of noise in Parliament on this 
interview and a letter had been sent to 
the President saying that he had appoint-
ed a communal-minded person as the 
Kashmir Governor. I did not know 
which wekly it was. I could not check. 
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I came to Delhi to find out the name 
of the weekly. I tride and found out 
the name of the weekly. I had not 
given any interview to such a weekly 
at all. But then to be doubly sure, I 
rang up my personal staff and asked, 
"Did you give any time to anybody 
like that?", because in these days 
security is so tight that nobody could 
come to the Raj Bhavan without so 
many signatures being done, so much 
of identification being done; only 
then would you be permitted in. They 
said, "No, there is no such thing. And 
just imagine, the way they are 
projecting a man who is fighting a 
very grave and difficult battle as anti-
Muslim without any basis and on the 
basis of concoction. I was left with no 
other option, but to give a legal 
notice. Two months have passed and 
the legal notice could not yet be served, 
because the editor is supposed to be 
abroad, sometimes he is not at home 
and we do not know who is going to 
follow up these things. But just 
imagine the damage that has been 
done. Then it is said that Mr. 
Jagmohan has thown out the Muslim 
officers. It is our own press and our 
own people-and I am not making any 
complaint against Pakistan and the 
terrorists--who are saying that he has 
thrown out all the Muslim officers. 
And what is the fact? Just imagine, 
the Adviser I appointed for dealing 
with law and order, for subversion 
and terrorism, Mr. Jamil Qureshi, was 
a Muslim; the man I appointed Chief 
Secretary, Law and Order, a new 
post, Shri Hamidulla Khan, was a 
Muslim; the Divisional Commissioner 
of Srinagar was a Muslim; the Deputy 
Commissioner of Srinagar was a 
Muslim; the DIG of Srinagar, Mr. Ali, 
was a Muslim and the Home Secretary 
was a Muslim. My own Deputy 
Secretary who had to deal with public 
hearings and public grievances--! used 
to hear hundreds of people and you 
must have seen the photographs-was a 
Muslim. For all matters connected 
with subversion and terrorism the 
officers appointed were Muslims and 
yet Mr. Jagmohan was quoted by our 
media as an anti- 

Muslim; If you want to solve the 
Kashmir problem in right earnest, 
kindly try to seek the correct facts. 
Then it is said that he set up a Kash-
miri Pandit Information Centre. It is 
totally false, without any basis. What 
I had done was I had set up a sort of 
Information Centre, investigation 
centre. I combined all the agencies of 
the CBI, the IB, the BSFS, the CRPF, 
the local police and all these bodies, 
I made one group under my chair-
manship and the moment the infor-
mation came, we just went for raid 
and arrested a large number of peo-
ple. You know very well the Rubiya 
case. At that time a large number of 
people were arrested in that connec-
tion. Lassa Koul's murder case was 
worked out and a large number of 
people were arrested in that connec-
tion. Then five IAF officers were 
murdered there, their culprits were 
found out and we arrested them. V. K. 
Ganjuls case was found out and we 
arrested the culprits. Mushrul Haq 
case was found out and action was 
taken. It is all these people, the 
arrested people who gave us the 
information on the entire network of 
subversion; whatever action was 
taken, it was taken on the basis of 
that information. Where did the 
Kashmiri Pandits come in? I am 
sorry, unless we face the reality, un-
less we face the truth in Kashmir, we 
are going to bungle, we are going to 
stumble from one blunder to another. 
And then it was pointed out that Mr. 
Jagmohan has gagged the press. I 
have been shouting, show me any 
notification under which I have gagged 
the press. The only point on which I 
took action was five criminal cases, 
against those who were publishing 
Pakistan Standard Time and who 
were giving their time weather reports 
and all our T. V. and radio program-
mes by Pakistan Standard Time. It 
was illegal. So I took action and I 
sent a complaint to the Court. A 
threat was published that within 24 
hours all the Kashmiri Pandits should 
leave; otherwise they would be slau-
ghtered. 

Another publication was made in 
the newspapers that all non-Kashmiris 



 

should leave within 48 years, otherwise 
their children would- be   kidnapped. 
When such a publication appears, the 
administration will have to take action. 
Any administration worth the   name 
will have to take action. So my  sub-
mission is, let us be very clear as to 
what is happening in Kashmir. If we 
compromise with evil, we are going to 
give encouragement only to evil and 
that evil  is going to recoil on us, on the 
nation as a. whole it is hot going to 
recoil on Kashmir alone, (time-bell) 
There are many points to make but since 
you have rung the bell,. I. will   notj 
raise them. I have a constructive sug-
gestion to make. I will not go beyond 
what you would permit me. I   have 
given these five or six examples and I 
have twenty to thirty more. But I will 
not narrate them. I understand the 
limitation of time. The only_ question is 
how this can be tackled. It is no use 
making a complaint unless I can give 
you a concrete suggestion. The 
suggestion is in this very Bill, apart 
from what ever legal advice is avjiiabie 
to you, you must make a tribunal, and 
anyone giving false information, publi-
shing false information, about  Kash-
mir, a complaint against that can be 
made to that independent tribunal. That 
tribunal should sit at some calm and 
quiet place where people can go. and 
give evidence without any fear of being 
harmed. Even if it has to be held in 
camera, it should be done. After it is 
established-the type of examples that I 
have given you--that blatant lies have 
been spoken to mis-. lead the nation, to 
demoralise   the nation, then action 
should be taken. I am not suggesting 
any harsh action. The tribunal should   
publish   their names in the newspapers 
with   the request that no one should 
publish anything oh their behalf. I 
wanted to speak a few words about the 
truth. I will only give one example. We 
have heard things from both sides. I 
will give you one instance of it. In fact, 
when I was sitting here, I was hearing 
both sides referring to me. On that I am  
reminded  of a  small  couplet. 

 

If you really want to solve the riddle 
to Kashmir, let us be very objective 
and truthful. I will give you one 
example. In 1988 Mahatma Gandhi's 
statum was to be put up in the High 
Court building. A new building had 
been constructed there. When 
Mahatma Gandhi was' assassinated, 
the urn came by that side and it was 
announced that we would have a 
statue in that very area. When the 
High Court Building came up, it was 
announced that the Chief Justice of 
India was invited to unveil the statue 
I would not like to take the time of 
the House going into details. Some 
people came there and said, "We 
will. not allow Mahatma Gandhi"s 
statue to be put up in Kashmir". And 
the Government surrendered, 
everybody surrendered, to the noise 
about it. And who were the people 
who were leading this agitation that 
Mahatma Gandhi's statue would not 
be allowed to be put up. If I say 
where they are now, I will be raising 
a controversy and I will not raise a 
controversy. But you can find out 
who they are, the people who led the 
agitation, where they are now. If we 
are compromising with such 
fundamental Principles can you solve 
the Kashmir Problem? While the 
Religious Premises Act has been 
extended all over India, the place 
where religion is most misused, 
Kashmir, you have never extended it 
to that place. No one has asked why 
what is good for 15 crore Muslims 
of India is not good for 40 lakh 
Muslims of Kashmir. What are you 
d?ing? We should under stand that, 
if you really want to solve the 
problem. I do not want to take more 
time on this since you have already 
rung the bell. But I have along story 
to tell the house and I will take some 
other opportunity for that. Thank 
you 
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" 'armed forces' means the 
military forces and the air forces 
operating as land forces and 
includes any other armed forces of 
the Union so operating; " 

You can     not   rule   without their 
parti cipationin it. 

 

"Any commissioned Officer, 
warrant officer, non commission-
ed officer or any other person of 
equivalent rank in the armed 

. forces may, in a disturbed area, 
* * * 

(c) arrest, without warrant any 
person who has committed a 
cognizable offence or against a 
reasonable suspicion exists that he 
has committed or is about to 
cognizable offence and may use 
such force as may be necessary to 
effect the arrest; 
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(d) Enter and search, without 
warrant, any premises to make any 
such arrest as aforesaid or to recover 
any person believed to be wrong 
fully restrained or confined etc., less 
ete... " 

 
"No prosecution, suit or other 

legal proceeding shall bo institu-
ted, except with the previous 
sanction of the Central Gover-
nment, against any person in 
respect of anything done or 
purported to be done in exercise of 
the powers conferred by this Act. 
" 
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*   Transliteration in Arabic Script. 

"Armed forces, means the 
military forces and the air forces 
sperating as land forces and in-
cludes any other armed forces of 
the Union so  operating; " 
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THE DEPUTY CHAIRMAN: 

I have no other names of speakers. I 
will call Mr. Ahluwalia, the Mov, r 
of the Resolution, to reply. But I 
would request him to be very brief. 
' Mr. Ahluwalia, you have already 
taken more than an hour while 
moving the Resolution. So, please 
take 10 minutes. 

THE DEPUTY CHAIRMAN: It 
was altogether. We have lot of other 
things also and not only your 
Resolution. 

SHRI  S. S. AHLUWALIA: 
But it is a very important matter. 

THE DEPUTY CHAIRMAN: 
I  know it is  very important. 

SHRI S. S. AHLUWALIA: 
Some of the Members of the Trea-
sury Benches have blamed me 
sayingthatl am making false alle-
gations against the Jawans. So, I 

have to clarify my position. I have 
to tell the House about my argu-
ments and about my logic against 
this Bill. 

THE DEPUTY CHAIRMAN: 
But there is a limitation of time. The 
total time allotted for the whole 
business was four hours. We had 
taken five hours and six minutes 
earlier and today we took about an 
hour. So, I would request you to 
reply   in  10 minutes. 
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SHRI S. S. AHLUWALIA: You 

are wrong in this. You are 
unnecessarily stretching my right... 

THE DEPUTY CHAIRMAN: I 
have said that I have given you 
enough time. Do not argue. You have 
spoken for more than one hour 
before. Over and above the party's 
time I have given so much time. So, 
please do  not argue. 

THE DEPUTY CHAIRMAN: I 
have given you time to reply. You 
strated at 3. 10 and now it is 3. 25. In 
my opinion the time is sufficient for 
your reply. Please take your seat. 
(Interruptions). 

SHRI S. S. AHLUWALIA: What 
is your ruling ? You give your ruling. 

THE DEPUTY CHAIRMAN: You 
aske for my ruling and I have given 
my ruling. 

SHRI   VIREN J. SHAH: Can 
any hon. Member describe the Chair 
and directly say that you are wrong 
and repeat that you are wrong ? Is it 
within the parliamentary pr tice ? Is it 
an acceptable    parliamentary 
practice? 

THE DEPUTY CHAIRMAN: 
I think it is becoming so. Every 
day Members ask for a ruling and 
when I give a ruling  

SHRI S. S. AHLUWALIA: If 
there is no provision for the mover of 
the motion to reply, why are we 
moving the motion (Interruptions). I 
have got the right to reply, but you are 
not allowing me. 

THE DEPUTY CHAIRMAN: I can 
tell you that I have allowed you. 

 

THE DEPUTY CHAIRMAN:
You have given your answer and 
you have taken enough time of the 
House. 



 

SHRI S. S. AHLUWALIA: You 
have not allowed me. 

THE DEPUTY CHAIRMAN: What 
is wrong with you ? I allowed you and 
please take your seat. I won't allow you. 

SHRI S. S. AHLUWALIA: Is there 
any time specifical for this? Where is it 
? Show me. 

THE DEPUTY CHAIRMAN: Yes, 
the time is specified and it is finished 
now. 

SHRI VIREN J. SHAH: When you 
mentioned that it is becoming a practice 
it is a ruling that the Chair could be 
attacked and accused of being wrong. I 
would submit with the greatest respect 
to the Hon. House to please reconsider 
and do not make it a part of the 
proceeding that any Member can get up 
and tell the Chair that you are wrong. I 
think we should not allow this. 

THE DEPUTY CHAIRMAN: It has 
been happening in the House. You are 
an old Memer. You have been in this 
House before. 

 

THE  DEPUTY CHAIRMAN: 
May I inform Mr. Ahluwalia that the 
total time allotted by the Business 
Advisory Committee was 4 hours 
including your Resolution, reply and the 
reply of the Minister 7^0w that time is 
exceeded five hours and more. So please 
take your seat. 

SHRI S. S. AHLUWALIA: I will be 
finishing within five minutes. 

THE DEPUTY CHAIRMAN: If 
you withdraw all the   allegations 

that you have made, then I will permit 
you. Otherwise I am not going to permit 
you. 

SHRI S. S. AHLUWALIA: Madam, 
I have no complaint against you. 

THE DEPUTY CHAIRMAN: There 
is no question of a complaint. You said 
many times, "You are wrong". 
Withdraw it and then I will allow you 
five minutes. 

SHRI   S. S. AHLUWALIA: I 
withdraw it. 

THE   DEPUTY CHAIRMAN: 
Now speak for five minutes and" not 
more than that. No ten minutes. Only    
five    minutes. 

"During the intervening night of   
17/18-5-90, bus   No. 137-1/F carrying     
27  persons  of a  bartt (marriage   party) 
was stopped near Badsgam     crossing  
about     2330 hours by a BSF   patrolling 
party. The   BSF     opened   
indiscriminate firing    upon the bus 
resulting in instant     death  of one  
Abdullah s/o   Gani Malik r/o Lissar, 
serious injuries   to the bridegroom 
besides eight    others. Followed   by this 
the bride and the bride-maid were gang-
raped   by   the   BSF. Bride was taken 
away by them and the bride-maid was    
left behind. Bus has been removed to DPL   
Anantan and     78  bullet hole marks". 
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This was a message to SP PCR Srinagar 
from I/c APCR Srinagar, No. 
19/2823/APCR   dated 18-5-90 
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DIG Kashmir Range, Mr. Razak 
Alam, who visited the spot after the 
incident last night told pressmen that 
a case of murder and arson has been 
registered against   the Border 
Security Force. 

THE DEPUTY CHAIRMAN: 
No, I have to finish it today. No joke 
about it. It is a very serious 
discussion It cannot go on like this. 

SHRI IAGDISH PRASAD 
MATHUR rUTTAR PRADESH): 
Point of order ------      (Interruptions) 

 

Shri Surendra Mohan of the 
National Front, Shri Ghulam Rasool 
Kar of Congress, Shri Kedar Nath 
Sahni of BJP, Shri Farooqi of CPI, 
Shri Saifuddin Chbudhury of CPI 
(M) and Shri P. L, Handoo of      the     
National      Conference. 

 

SARDAR JAGJIT SINGH 
AURORA (Punjab): What is this 
nonsense? 

.... (Interruptions).... 

THE DEPUTY CHAIRMAN: 
Have- you finished your reply ? 
Your     five  minutes   are   over. 

SHRI S. S. AHLUWALIA: I am 
coming. One minute, Madam. 

THE   DEPUTY CHAIRMAN: 
No, I   allowed  you  enough. time, 
please. 
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SHRI       JAGESH DESAI 
(Maharashtra): The question is not of 
manifesto. That was never debated. 
(Interruptions) 

THE DEPUTY CHAIRMAN: Please 
don't interrupt. I think the Minister did 
not interrupt any Member who made any 
allegation. He has    the right to   reply 
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SHRI V. NARAYANASAMY: 

About the revival of the Assembly, 
the Minister of Home Affairs gave 
an assurance in the House. (Inter-
ruptions). We want to know what 
the State Minister wants to say 
about it. (Interruptions). 

THE DEPUTY CHAIRMAN: 
Order 
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I have got    amendments also. 

SHRI V. NARAYANASAMY 
(Pondicherry): Madam, there is a 
very  important  point. 

THE DEPUTY CHAIRMAN: 
No. You cannot ask half-way 
through. I am not permitting. Please 
take your seat. (Interruption). I am 
not permitting. Let him finish his 
speech. (Interruptions). We have 
had enough discussion     of six  
hours. 

SHRI V. NARAYANASAMY: 
It is in th interest of the country 
(Interruptions). 

THE DEPUTY CHAIRMAN: It 
is only in the interest of the country 
I am allowing him to speak. 

SHRI GHULAM NABI AZAD: 
Madam, I want to make a personal 
explanation because the hon. 
Minister   has mentioned   my name. 

THE   DEPUTY CHAIRMAN: 
What is the personal explanation 
about?     • 

SHRI       GHULAM NABI 
AZAD: While speaking, the hon 
Minister has said that I have alleged 
that as many as 100 people were 
involved in raping and other things. 
He has said their number is much 
less. So, I would like to just quote 
the Director General of Police, Mr, 
J. N. Saxena. 

THE DEPUTY CHAIRMAN: I 
won't allow you a long time to 
speak. 

SHRI       GHULAM NABI 
AZAD: I am just quoting him. 

THE DEPUTY CHAIRMAN: 
You cannot quote for a long time. 
You just give it to me or you just 
say   how   many  people there   are. 

SHRI      GHULAM : NABI 
AZAD: The Director General of 
Police has said that 32 cases been 
registered against the para military 
forces. 

SHRI       SUBODH KANT 
SAHAY: I  have  said like   this, 

SHRI GHULAM     NAB: 
AZAD: But only in one of the cases 
which has been investigated so far, 
12 para—military Officers have 
been put under suspensn. When in 
one case 12 people have been 
suspended, it means in 32 cases 384 
people have been suspended... 

(Interruption)... 
It is most unsatisfactory and most 
irrelevant:... (Interruption)... 

THE - DEPUTY CHAIRMAN: 
Please take, your seats. I said 
I have got a lot of amend' 
ments and we have to finish this 
Bill.  ' 

SHRI     S. B.  CHAVAN 
Maharashtra: Madam, I have to 
remind you that the Deputy 
Chairman was pleased to state that 
the Finance Minister would be 
sitting here and he would be able to 
explain the financial position about 
the statement that the Minister was- 
makine. He said something about 
the finances and     you      were     
pleased     to 
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state that the Finance Minister 
would be able to clarify the whole 
position. 

THE DEPUTY CHAIRMAN: I 
think the Minister has cleared it, he 
did not need the help or guidance of 
the Finance Minister. He did not 
need it. If he needed it, I would have 
asked the Finance Minister to help. I 
shall first put the amendment moved 
by... 

THE DEPUTY CHAIRMAN: 
Just a minute. Let me first   put it. 

SHRI     JAGDISH     PRASAD 
MATHUR: Madam,.... 

THE DEPUTY CHAIRMAN1 

Who  promised you? 
SHRI JAGDISH   PRASAD 

MATHUR; The  Chair. 
THE DEPUTY CHAIRMAN: O. 

K. I will abide by it. I shall first put to 
vote the amendments moved by Shri 
Subramanian Swamy and Shri  
Jagdish  Prasad  Mathur. 

 
THE DEPUTY CHAIRMAN, 

you should have spoken at the time 
when you had moved the 
amendment. 

 
THE   DEPUTY CHAIRMAN; 

Then you ought to have spoken at 
that time This is not the time to 
speak on it. 

SHRI      JAGDISH    PRASAD 
MATHUR: Yes, certainly. 

mt » THE    DEPUTY  CHAIRMAN: 
Do you remember who has promised ? 

SHRI   JAGDISH      PRASAD 
MATHUR: I  do  not  remember. 

THE DEPUTY CHAIRMAN • Who 
was in the Chair? I think it is absolu-
tely a wrong procedure {Interreputions} 

 

I will allow you in the third 
reading, not now. I cannot allow you 
now. I will allow you in the third 
reading. I cannot commit another 
mistake. 

SHRI     JAGDISH     PRASAD 
MATHUR: It is not my mistake. 

THE DEPUTY CHAIRMAN: 
If some mistake was done, I am not 
going to repeat it. ' 

 

THE DEPUTY CHAIRMAN: 
Not yours, not mine. If a Vice-
Chairman made a mistake, I am not    
going to continue it. 

SHRI SUBRAMANIAN 
SWAMY (Uttar Pradesh): He 
requested us to speak afterwards. 

THE DEPUTY CHAIRMAN: 
I will allow you in the third reading 

SHRI SUBRAMANIAN ' 
SWAMY: In the third readin0 

everybody    will be allowed. 

THE  DEPUTY  CHAIRMAN: I 
shall first put the amendments.... 
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THE DEPUTY CHAIRMAN: No, not 

everybody will be allowed, ft is a 
discretionary power. I will allow you in 
the third reading. I cannot allow you 
now... {Interruptions)    Please    don't 
argue. 

SHRI SUBRAMANIAN 
SWAMY: This is not an amendment to the 
Bill. It is an amendment to the 
Resolution. Don't be so strict. 

THE DEPUTY CHAIRMAN: Don't 
argue. Let me find out who was in the 
Chair and who made such a mistake. 

SHRI JAGDISH PRASAD 
MATHUR: I do not know. I do not 
remember. It is for you to see the record. 

THE DEPUTY CHAIRMAN: Speak 
for two minutes only. But this is not 
going to be the procedure. It is not going 
to be a convention. I am only allowing 
you as a special case. 

 

THE DEPUTY CHAIRMAN: I am 
not going to make it a convention. Mr. 
Subramanian Swamy, you please speak. 

SHRI SUBRAMANIAN 
SWAMY: I thank you, Madam Deputy 
Chairman, for the special 
consideration. My amendment calls for 
holding of elections in the state before 
the end of October. First of all it will be 
entirely wrong and a fraud on the 
Constitution is Presidents rule in 
Kashmir is revived. It will be much 
better if we hold elections. This 
Government is running away from 
elections on every front. In Punjab, we 
don't know what kind of fraud was 
there also. In Punjab although Lok 

Sabha elections took place, they 
have not been able to hold 
elections to the Assembly and I 
am told they are again coming 
back to beg the House for 
extending President's rule. The 
same thing in Assam, the same 
thing in Kashmir. And this is 
creating a very  bad  impression. 
Only    an elected      Assembly 
can   maintain human rights in 
Kashmir. And this Government, 
taken in totality along with the 
reservation issue, is taking the 
country to   balkani-sation and 
h i h I i
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grtmrfk: srrarr aft sq% *rr«r ft | i They  
are  shown together... 

SHRI JAGDISH PRASAD 
MATHUR: Why together? How can 
they be   together? 

SHRI SUBRAMANIAN 
SWAMY: After hearing Jagdish Mathur 
I think even in Ayodhya there can be no 
elections. 

THE DEPUTY CHAIRMAN: Both 
the amendments have been clubbed 
together. If they are diametrically 
opposite, I do not know why the 
Secretariat put them together. Anyhow, I 
will put them to vote separately. 

I shall now put Shri Subra-manian 
Swamy's amendment to vote. 
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The question is: That after the said 
Resolution, the follwing be added, 
namely: — 

"That the House further resolves 
that the elections to the Jammu and 
Kashmir Legislative Assembly be held 
before November 1, 1990. " 

The motion was negatived. 

THE   DEPUTY CHAIRMAN: 
Now, I shall put the amendment of Shri 
Jagdish Prasad Mathur to vote. 

SHRI JAGDISH PRASAD 
MATHUR: Madam, having got my 
friend, Shri Subramanian Swamy's 
amendment defeated, I withdraw my 
amendment. It has served my objective 

The amendment  was, by 
leave, withdrawn. 

THE   DEPUTY   CHAIRMAN: 
Now, I shall put the Resolution 

moved  by the  Minister to vote. 
The question is: 

That this House approves  the 
Proclamation  issued   by    the 
President on the loth July 1990, under 
article 356 of the Constitution in 
relation to the State  of Jammu and 
Kashmir. 

The motion was adopted. 
THE DEPUTY CHAIRMAN: I 

shall now put the Resolution moved by 
Mr. S. S. Ahluwalia of vote. 

The question is: 

That this House disapproves of the 
Armed Forces (Jammu and Kashmir) 
special Powers Ordinance 1990 (No. 3 of 
1990), promulgated by the President of 
India on the 5th July, 1990. 

The motion was negatived. 

THE DEPUTY CHAIRMAN; I 
shall now put to vote the motion moved   
by the Minister. 

The question is: 
That the Bill to enable certain, 

special powers to be conferred upon 
members ofthe armed forces in the 
disturbed areas in the state of Jammu 
& Kashtrir as passed by the Lok 
Sabha, be taken into consideration. 

The   motion   was   adopted. 

THE DEPUTY CHAIRMAN: We 
shall now take up clause by clause 
consideration     of the Bill. 

Clause 3 was added to the Bill-
Clause 3 Power to declare areas to 
be distut bed areas 

SHRI S. S. AHLUWALIA: Madam, 
I beg to move:, 
(12) •   That at page 2, lines     5 
and   19, the words "or the Central 
Government"   appearing at two 
places be deleted. 

(13) That at page 2, line 6, for the 
words "Such a" the words 
"extremely"  be substituted. 

(14) That at page. 2y lines 8—9 the 
words "overawing the Government as 
by law established or" be deleted. 

The questions were proposed. 

THE   DEPUTY CHAIRMAN: 
No. You have already spoken. Do not 
argue At this stage. Please take your 
seat. You have spoken enough. 

THE DEPUTY CHAIRMAN: You 
see, you have spoken enough, Everytime 
I have allowed people to speak on the 
amendments. But you have spoken 
enough already and further, we have got 
a lot of other business also.. 
(Interruptions) 
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SHRI  S. S. AHLUWALIA: 
You are creating a new convention, 
Madam... (Interruptions)... 

THE DEPUTY CHAIRMAN: 
There is no new convention. Pro-
bably you may be a new Member. 
You see, you don't have to speak on 
every amendment that you move. 
Please take your seat. 

SHRI S. S. AHLUWALIA: 
Thank you very much, Madam, 
You are creating a new convention 
... (Interruptions)... 

THE DEPUTY CHAIRMAN: I 
shall now put the amendments 
moved by Shri S. S. Ahluwalia to 
vote. 

The amendments, Nos. 12, 13 
and 14  were   negative. 

THE DEPUTY CHAIRMAN: I 
shall now put clause 3 to  vote. 

The question is: 

That clause 3 stand part of the 
Bill. 

The motion was adopted. 

Clause  3 was added to the Bill. 

Clause 4- Special powers of the 
Armed Forces. 

SHRI     S. 7S   AHLUWALIA: 
Madam, I beg'to move: 

(1) That at page 2, line 25, for 
the words "commissioned officer, 
warrant officer, non-commissioned 
officer", the words "officer not 
below the rank of Captain" be 
substituted. 

(2) That at page 2, — 

(i) lines 29-30, for the words 
"such due warning as he may 
consider necessary" the words "due 
and proper warning" be substitited. 

(ii) lines 31. 32, for the words 
"acting in contravention of any law 
or order for the time being in 
force" the words "committing a 
terrorist act"be substituted. 

(Hi) lines 34, 35, the words" of 
things capable of being used as 
weapons   or" be substituted. 

(3) That at page 2, lines 40-41, 
the words "or absconders wanted 
for any offence" be deleted. 

(4) That at page 3, after line 3, 
the following proviso be inserted, 
namely: 

"Provided that nothing shall be 
done with the sole intention of 
harassing the residents of. the 
premises and if harassement is 
proved, proper action against such 
officer or person shall be taken 
under the Armed Forces law for the 
time being in force. " 

(5) That at page 3, lines 6 and 8, 
for the words "noncognizable 
offence" appearing at two places, 
the words "terrorist act" respec-
tively be substituted. 

(15) That at page 2, line 31, 
for word "death" the words 
"grievous   hurt" be   substituted. 

(16) That at page 2, line 42, 
the words "without warranf'be 
deleted. 

(17) That at page 2, line 46, 
the words "without" warrant" 
be deleted. 

(18) That at page 3, line 4, for 
the words "search and seize" the 
words "and search" be substituted. 

The questions were proposed 

 
THE DEPUTY CHAIRMAN: 

It is not proper, Mr. Ahluwalia. 
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SHRIS. S. AHLUWALIA: Madam, I 
have a right to speak. 

THE DEPUTY CHAIRMAN: 
Having spoken on the Resolution, 
having replied, now you have no right 
to speak any more. Anyhow, I will 
allow you to speak only for one 
minute. Please speak for one minute 
and sit down. 

 
And I press my amendments. 

THE DEPUTY CHAIRMAN: 
Now, I am putting the amendmets to 
vote. 

Amendments   Nos. 1, 2, 3, 4, 5, 15, 16, 
17 and 18 were negatived. 

THE DEPUTY CHAIRMAN: 
The   question is: 

That caluse 4 stand part of the Bill. 
The motion was adopted. 

Clause 4 was added to the  Bill. 

Clause 5 (Power of search to include 
powers to break open locks, etc. ) 

SHRI S. S. AHLUWALIA: Ma-
dam, I beg to move: 

That at page 3 line 13 for the word 
person" the words "Army Officer"   be 
substituted. 

The question was put and the   motion 
was negatived. 

THE DEPUTY CHAIRMAN: 
The  question  is: 

That clause 5 stand part of the Bill. 
The motion was adopted. 
Clause 5 was added to  the   Bill. 

Clause 6 was added to the Bill. 
Clause 1 (Protection of persons acting in 

good faith under this Act) 
SHRI   S. S. AHLUWALIA: 

Madam, I  beg to move: 
That at page 3 line 26 for the 

words "any person" the words "any 
army officer" be substituted. 

That at page 3 clause 7 be deleted. 
The  question   was  proposed. 

 
THE DEPUTY CHAIRMAN: I 

am putting the amendments to vote. 
{Amendments Nos. 7 and 19 were 
negatived. ) 

THE DEPUTY CHAIRMAN: The 
question is: 

That clause 7 stand part of the Bill. 
The motion was adopted. 
Clause 1 was added to  the Bill. 
Clause 8 was added to the Bill. 
Clause 1, the Enacting Formula 

and the Title were added to the Bill. 
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The question was  put    and   the 
motion was adopted. 

THE DEPUTY CHAIRMAN: 
Prof. Madhu Dandavate is here. I 
would ask him to move his Statutory 
Resolution. (Interruptions) There was a 
discussion between the Leader of the 
House and the Leader of the Opposition 
and the leaders of various parties and 
groups. They decided that the Statutory 
Resolution will be taken up first and the 
Industrial Policy will be taken up later. 

STATUTORY RESOLUTION APP-
ROVING   INCREASE IN BASIC 

EXCISE DUTY ON MOTOR-CARS 
"AND OTHER MOTOR VEHICLES 

THE MINISTER OF FINANCE 
■?(PROF. MADHU DANDAVATE): 
Madam, I beg to move the following 
Resolution: 

"That in pursuance of sub-sec 
tion (2) of Section 3 of the Cen 
tral Excise Tariff Act, 1985 (Act 
No. 5 of 1986), this House approves 
the notification of the Ministry of 
Finance (Department of Revenue) 
No. 136/90-Central Excise, GSR 
721(E), dated the 22nd August, 
1990, laid on the Table of the 
Rajya Sabha on 22nd August, 1990, 
increasing the basic excise 
duty leviable on motor 
cars and      other        motor 
vehicles principally designed for the 
transport of the persons (other than 
those of Heading No. 87. 02) 
including station wagons and racing 
cars from 40 % ad valorem to 50 % 
ad valorem from the date of issue of 
the said notification. " 

[The        Vice-Chairman (Prof. 
Chandresh   P. Thaknr)    in     the 
Chair. ] 

J Sir, when I had made the ?state- 
ment before the House, many, clari -
fications were sought. I have with me 
the records of the Rajya Sabha 
proceedings in which clarifications 
running into 26 pages have already 
"been   offered   by   mc   So, it   is 

I only a technical Resolution. I request that 
the House may adopt it unanimously 
without any discussion. 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. THA- 
KUR): There are two amendments, one 
by Shri S. S. Ahluwalia and the other  
by  Mr. V. Narayanasamy. 

SHRI V. NARAYANASAMY 
(Pondicherry): Sir, I    move   the 
following amendment: 

V 
That after the said Resolution, the 

following be added, namely: — 
"Subject to the condition that 

Government enforces strictly the ban 
on use of Government vehiT cles on 
weekly holidays. " 

SHRI S. S. AHLUWALIA (Bihar): 
Sir, I move the following Resolution: 
That after the said Resolution, the 
following be added, namely: — 
"provided that this notification shall 
cease to have effect upon the situation 
in the Gulf improving and petroleum 
products becoming easily available for 
domestic consumption. " 

The  questions  were    proposed 
THE VICE-CHAIRMAN 

(PROF. CHANDRESH   P. THA- 
KUR): Mr. Narayanasamy, please speak 
briefly and then your amendment will 
be put to vote. Please finish in two 
minutes. 

SHRI  V. NARAYANASAMY: 
Sir, I went through the Statement 
made by the hon. Minister and also 
the clarification sought by the hon. 
Members.  The   Minister    has 
mentioned in his Statement that the curb 
on the use of vehicles by the  Central     
Government     offices 


